NATIONAL COMPANY LAW APPELLATE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Company Appeal (AT) (Insolvency) No. 1277 of 2024
&
I.A. No. 4587 of 2024

IN THE MATTER OF:

Anubhav Anilkumar Aggarwal & Anr. ...Appellants

Versus

Rajendra Kumar Girdhar & Anr. ...Respondents

Present:

For Appellants : Mr. Arvind Nayar, Sr. Advocate with Mr. Vipul Jai,
Mr. Akshay Joshi and Ms. Vanshika Rana,
Advocates.

For Respondents : Mr. Siddhant Asthana and Mr. Siddhartha Negi,
Advocates for R-2.

Mr. Palash S. Singhai and Mr. Harshal Sareen,
Advocates for Liquidator.

ORDER
(Hybrid Mode)

09.08.2024: I.A. No. 4587 of 2024

1. This is an Application praying for condonation of 14 days delay in filing
the Appeal.
2. Sufficient grounds have been shown in Paragraphs (i)(a) & (i)(b) of the
Application.

Cause shown sufficient. Delay of 14 days is condoned.

Comp. App. (AT) (Ins.) No. 1277 of 2024

1. Issue Notice.
2. Let Reply be filed within three weeks. Rejoinder may be filed within
further two weeks.
3. Appellant is permitted to file amended Memo of Parties impleading

Liquidator as one of the Respondents. He may do so within one week.



List this Appeal on 27th September, 2024.
In the meantime, no further steps shall be taken to recover the amount

from the Appellant.

[Justice Ashok Bhushan]
Chairperson

[Barun Mitra]
Member (Technical)
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